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I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

SPECI AL LEAVE PETITI ON NO. (C) No.25237/2010

Abhay Si ngh . ... PETI TI ONER
Ver sus

State of Uttar Pradesh and ot hers . . . RESPONDENTS
W th

SPECI AL LEAVE PETI TI ON(C) No. 23984/ 2010

Abhay Si ngh . ... PETI TI ONER

vVer sus

Uni on of | ndia and anot her . . . . RESPONDENTS

ORDER

G S. SINGHVI, J.

One of the several questions of public and
constitutional inportance raised by Shri Harish Salve

| earned senior counsel, who initially appeared on
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behal f of the petitioner in the special |eave petitions
filed against order dated 21.8.2009 passed by the
Di vision Bench of the Allahabad H gh Court in CMWP.
No. 15440 of 1998 quashing the withdrawal of “Z G ade
Security” provided to Respondent No.6-Pranod Tiwari,
but |later on assunmed the role of an Am cus, is whether
t he Constitution cont enpl at es cat egori zati on of
citizens into two groups and whether the entitlenent to
use signs and synbols of authority, such as lights of
different colours including red lights, insignia, and
convoys/escorts by public servants and persons, who
hold public offices under the States or the Union of
India, is contrary to constitutional ethos and the
basic feature of republicanism enshrined in the
Consti tution.

Notice of the special |eave petitions was issued
on 25.8.2010. After an adjournnent, the Court passed
detai |l ed order dated 14.10.2011, which reads as under:

“Although, the prayer nade in this petition

filed under Article 136 of the Constitution is

for setting aside the order passed by the

Di vi sion Bench of Allahabad H gh Court directing

consideration of the case of respondent No. 6

for providing 'Z category security to him and

his famly nmenbers, at the hearing Shri Harish

N. Sal ve, Learned Senior counsel for the

petitioner submtted that dehors the facts of

the case, the Court should exam ne inportant
issues affecting an inportant facet of the

Consti tuti onal denocracy i.e. whet her t he
country should have two categories of citizens,
of which one enjoys all sorts of privileges
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i ncluding unwanted security at public expense
and is also allowed to use different kinds of
synbols which represented the authority of the
State in pre-i ndependence era and t he
fundamental rights to life and |iberty of other
category are not protected. Shri Sal ve suggested
that the follow ng questions may be considered
by the Court:

. Whet her the perm ssion to use signs and synbol s
of authority, such as beacons, insignia, and
convoys/ escorts by public servants or any person
who holds any office under the States or the
Union of India, or any other person, is contrary
to Article 18 and 38 and the basic feature of
republ i cani sm enshrined in the Constitution?

. Whether the State was and is under an affirnat-

Ive obligation to ensure that the vision of the
founding fathers to change the perception of the
State and its functionaries fromrulers to pub-
lic servants who are to serve rather than govern
the people, was inplenented in letter and
spirit?

. Whether by virtue of Article 21 read with Art-
icle 14, State is under an obligation to afford
the sane degree of protection to the safety and
security of every person irrespective of any of -
fice held by such person or status of such per-
son or any other factor?

. Whet her the grant of protection [by way of es-
corts or otherwi se], particularly at the expense
of the State, on the basis of an office held by
a person or any other factor [other than a per-
ceived need to grant heightened protection on
account of aggravated threat to the life of any
person on account of his |awful occupation, as-
sessed on an objective basis] is illegal, ultra
vires and unconstitutional ?

. Whether the State is under an obligation to en-
sure that any heightened protection granted to
any person, or any special security arrangenents
made for any person, holding public office, is
done in a manner that does not violate the prin-
ciple of republicanism and the provisions or
Art. 18 and 21 of the Constitution?

Shri Pall av Shishodia, |earned senior coun-
sel appearing for respondent No.6 says that
t he questions proposed by the | earned coun-
sel appearing for the petitioner are of
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great public inportance and he will have no
objection if sane are considered by the
Court. He al so suggested that the Court may
suo notu order inpleadnent of all the
States and Union Territories as parties so
that they may al so make appropriate subm s-
si ons.

We have considered the subm ssions of the
| earned counsel and are prima facie satis-
fied first four of the five questions
framed by Shri Sal ve would require detailed
exam nati on

Let notice be issued to all the States and
Union Territories through their Secretar-
ies, Hone Departnent so as to enable them
to file their witten response in the con-
text of question No. 1 to 4 framed by
| earned senior counsel appearing for the
petitioner. Notice is returnable in siXx
weeks.

Keeping in view the inportance of the ques-
tions franed hereinabove, we request the
| earned Solicitor General to assist the
Court.”

On 17.1.2013, the Court considered the prayer

made in

petitioner

the application filed on behalf of the SLP

and passed the follow ng order:

" Shri Harish  Sal ve, | ear ned seni or
counsel representing the petitioner in
S L.P.(©O No.25237 of 2010 place before
the Court an application for direction in
which it has been prayed that a direction
may be issued to all the States and
Uni on Territories to furnish information
under the follow ng headings:

(a) The Rules, Oders or Cuidelines, if
any, in the State which prescribe the
policy for permtting Red Lights on
vehicles to various persons in the state.

(b) The Rules, Oders or CGuidelines, if
any, in the state which prescribe the
policy  of the state for permtting
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On the next effective date of heari ng, i.e.

14. 2. 2013,

made avail abl e

detail ed

security personnel to individuals.

(c) The Nanmes and the designation of the
persons to whom security personnel have
been provided and the nunber of security
persons provided to them

(d) Total cost borne by the state for
provi ding security in terns as aforesaid.

(e) Total nunber of security personnel in
the state and the total nunber of such
per sonnel who are engaged in (1)
Mai ntai ning Law and Oder, (ii) Crine
Prevention and investigation and (iii)
Traffi c Managenent .

Learned counsel for the States and Union
Territories nust ensure that affidavits of
the responsible officers of the Home
Departnment of their respective States and
Union Territories are filed within three
weeks fromtoday. Any lapse in this regard
will be viewed seriously.

For further consideration, list the cases
on 07.02.2013."

the Court took into consideration two notes

by the learned Am cus and passed

order, the relevant portions of which are

repr oduced bel ow.

"Before considering the issues raised in
the 2nd note rmade available by Shri
Sal ve, we deem it proper to issue the

foll owi ng directions:

1. Al the State CGovernments and the
Adm ni strati on of Union Territories shall
furnish the details of t he t ot al
expenses incurred in providing security
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to public functionaries and private
individuals other than holders of the
constitutional office like the President,

the Vice-President, the Prine Mnister
t he Speaker of the Lok Sabha, the Chairman
of the Rajya Sabha and the Chief Justice
of India and their counter parts in the
States and Union Territories.

2. Total nunber of persons other than the
dignitaries, to whom reference has been
made in the preceding paragraph, to whom
security has been provided at the State
expense giving the details of nunber of
persons of various cadres deputed for
providing security to the various persons.

3. The details of the security provided to
the children and other famly nenbers /
relatives of the public functionaries
wi t hin or out si de t he St at e/ Uni on
Territory.

4. The details of the persons who are
faci ng crim nal char ges, char ges of
viol ating any provisions of |aw and to whom
security has been provided at State
expense.

5. The details of the private individuals
to whom the security has been provided at
the cost of public exchequer, whet her in
lieu of paynment made by them or otherwi se.

6. Each State Governnent/Union Territory
shal | security provi ded to public
functionaries and provide details of the
revi ew undert aken of t he private

i ndi vi dual s.

7. Al the States and Union Territories
shall file copies of the Rules/Oders which
aut hori ses t he police and ot her
functionaries to close roads for novenent
of public functionaries or their visits.

8. The notifications issued by the Central
Governnent, State Governnments and the Union
Territories authorising wuse of Sirens
other than by the man in uniform and those
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engaged and providing nedical facilities to
the patients and victins of accidents.”

Wen the case was taken up for hearing on
3.4.2013, Shri Harish N Salve made subm ssions with
reference to the followi ng three questions:

"1. \Wether the use of beacons red-Ilight
and sirens by persons other than high
constitutional functionaries is |lawful and
constitutional ?

2. \Wether the provision of security to
persons other than the constitutional
functionaries wi t hout correspondi ng
i ncrease in sanctioned strength and wi t hout
a specific assessnent of threat is l|lawfu

and constitutional ?

3. VWhether the closure of roads for
facilitating novement of VIPs is |awful and
constitutional ?"

Further argunents were heard on 4.4.2013 and
certain directions were issued in the light of the
provisions of the Mtor Vehicles Act, 1988 (for short,
‘“the 1988 Act’), the Central Mtor Vehicles Rules, 1989
(for short, ‘the 1989 Rules’)and the Rules franed by
the State Governnents, the relevant portions of which
are extracted hereunder:

“The Mdtor Vehicles Act was enacted in 1988 and
the Rules were franmed by the Central Governnent
and various State Governnents in 1989. The
| egi sl ati ve bodies and the authorities have not
t hought it proper to nmake appropriate anmendnents
to bring the provisions of the Act and the Rules
in conformty with the aspirations of the people
of a republic and even now a small section of
the society considers itself to be as a specia
category as conpared to other citizens. This
appears to be the primary reason why the
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Governnents after Gover nnment s have issued
notifications under Section 6 of the 1988 Act
and the rules franed thereunder authorizing the
use of beacons on governnment vehicles (sone
persons use such beacons even on private
vehicles). The tine has cone when the use of
beacons on the vehicles, government or non-
governnent is drastically restricted so that the
people’s right to freedom of novenment is not
hi ndered in any manner what soever.

Learned counsel representing sone of the State
Governnents have not controverted the assertion
made by Shri Salve that not only the high
dignitaries on duty but |arge nunber of other
el ected and non-el ected persons are allowed to
use beacons and sirens/hooters causing serious
I nvonceni ence to the general public using the
roads and even ot herw se.

Shri Salve also brought to our notice the fact
that the vehicles of the State nei ghbouring NCT
of Delhi use beacons with flashers and sirens
even though they are not permtted to do so in
t he NCT of Del hi.

Wth a view to ensure that nenace of beacons on
vehicles and use of sirens is stopped except in
the cases of heads of the constitutional
institutions, we deem it proper to give an
opportunity to the Central Governnent as also
the Governnments of all the States and the
Adm ni stration of the Union Territories to anmend
the relevant provisions of the Rules and the
notifications issued under Rule 108 of the
Centr al Mot or Vehi cl es Rul es, 1989 and
corresponding provisions in the State Rules as
also Rule 119 for restricting the use of beacons
by the heads of political executive, |egislature
and judiciary only and total prohibition on the
use of siren except by police, anbulance, fire
fighters, Arny and those permtted in Rule
119(3) of the 1989 Rules and the corresponding
Rul es franed by the State Governnents.

W also deem it proper to indicate that it wll
be prudent for the Central Government and the
State Governnents as well as the admnistration
of the Union Territories to substantially
increase the fine for violation of t he
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provisions of the 1988 Act and in particular

those relating to the mtters i ndi cat ed

her ei nabove.”

Shri  Mohan Parasaran, |earned Solicitor GCeneral,
Shri  Sidharth Luthra, |earned Additional Solicitor
General representing the Union of India and Delh
Adm ni stration respectively, and Shri Gaurav Bhati a,
| earned Additional Advocate General, Uttar Pradesh
agreed that wunauthorized use of red lights on notor
vehicles and nulti-toned horns deserves to be dealt
with sternly and exenplary fine should be inposed on
t he viol ators.

After considering their statenment, the Court
adjourned the case to enable themto get in touch with
the concerned authorities to find out a possible
adm nistrative and legislative solution to this nenace.
However, neither the Central Government nor the State
Governnents took any step for checking the nenace of
unaut hori zed use of red lights and nulti-toned horns.

On the next date of hearing, i.e., 19.8.2013, the
Court heard the argunents on the interpretation of
Rul es 108 and 119 of the Central Mtor Vehicles Rules,
1989 and notification dated 11.1.2002 issued by the
Central Governnent. Thereafter, the learned Solicitor
General made available a short note on behalf of the

Union of India (Mnistry of Road, Transport and
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H ghways) and the |earned Am cus handed over note
containing the gist of his subm ssions. Two further
notes were made available on 4.10.2013 by Shri Sushil
Kumar Jain, Senior Advocate representing the SLP
petitioner.

Shri Harish Salve, |earned Am cus pointed out that
Rul e 108(1) inposes total prohibition against showi ng a
red light to the front or light other than red to rear
and that exenption envisaged by proviso (iii) to Rule
108( 1) is limted to a vehicle carrying “high
dignitaries” as specified by the Central Governnment or
the State Covernnments, from tine to tinme. Shri Salve
enphasi zed that even though the term “high dignitaries”
has not been defined in the 1988 Act and the 1989
Rul es, keeping in view the Preanble of the Constitution
which talks of equality of status and the dignity of
individual, that term nust be given a restricted
interpretation to include only Heads of three w ngs of
the Republic, i.e., the President, the Vice-President,
the Governors of the States, the Prine Mnister, the
Chief Mnisters, Speaker of the Lower House of
Parliament, Speakers of Legislative Assenblies and
Chai rnmen of Legislative Councils and the Chief Justice
of India and the Chief Justices of the H gh Courts. He

submtted that while the Central Gover nnent has
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restricted the use of red light with or without flasher
on the top front of a vehicle carrying high dignitaries
who have been specified in Notification dated
11.1.2002, as anended by Notification dated 28.7.2005,
and that too while on duty, the State Governments have
exercised the rule making power under Section 110 and
allonwed the use of red lights with or wthout flasher
by a very large nunber of public representatives at
various levels as also the public servants and made a
nockery of the object of proviso (iii) to Rule 108(1).
The | earned Amicus submitted that the use of red |ight
with or without flasher on the top of the governnent
vehicles allotted to a large body of public
representatives and civil servants has becone a status
synbol and those using such vehicles treat thenselves
as a class different than ordinary citizens. According
to Shri Salve, the w despread use of red lights on
governnment vehicles in the country is reflective of the
nmentality of those who served British Governnment in
India and treated the natives as slaves. He drew our
attention to the rules franed by various State
Governnments and the notifications issued permtting use
of red lights with or without flasher on the top of the
vehicles to show that the idea of permitting red |ight

on the vehicle carrying “high dignitaries” has been
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reduced to a farce.

Shri Salve also referred to Rule 119 of the 1989
Rul es and argued that despite total prohibition on use
of nmulti-toned horns, vehicles used by public servants
of different categories are indulging in ranpant
violation of the prohibition. Shri Salve pointed out
that in terms of Rule 119(3), only in the vehicles used
as anbul ances or for fire fighting or salvage purposes
or vehicles used by police officers or operators of
construction equiprment vehicles or officers of the
Mot or Vehicles Departnent in the course of their duty
or on construction equi pment vehicles, the registering
authority can permt use of nulti-toned horns, but such
horns are being used by public representatives fromthe
| onest to the highest |evel and civil servants of every
possi bl e category and those entrusted wth the task of
enforcing these provisions contenptuously overl ook the
viol ati ons.

Shri Mohan Parasaran, |learned Solicitor Genera
argued that in the absence of challenge to the vires
and constitutionality of Rule 108, this Court cannot
i npose restriction on the power of the Centra
Government to specify the vehicles carrying “high
dignitaries” which nay be permtted to use red |ight

with or without flasher. He further argued that there
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is no valid reason to give a restricted neaning to the
term “high dignitaries” and it should be left to the
Central and the State Governnments to specify the “high
dignitaries”. According to the learned Solicitor
General, the vehicles carrying certain dignitaries and

category of officials constitute a class by thenselves

and no illegality has been conmitted by the State
Governnments by allowing use of red lights on the
vehi cl es carrying a | ar ge nunber of public

representatives and public servants. He submitted that
fixing of red lights on the vehicles used by civil
servants is essential for effective discharge of their
duti es. Learned Solicitor General submtted that such
use of red lights facilitates the novenent of public
representatives and civil servants. He then submtted
that clause (e) of  notification dated 11.1.2002
contains conditions for exercise of power by the State
Government to grant exenption and argued that in sone
cases, the State Governnment mght have violated the
conditions specified in notification dated 11.1.2002,
but that cannot be a ground for restricting the use of
red Iights on the vehicles used by governnment officers.
Shri Parasaran submitted that (1) men in uniform
(2) operational agencies which require un-hindered

access to the road for performance of their duty; (3)
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those engaged in energency duties such as anbul ance
services, fire services, energency nmintenance etc; and
(4) officials in D stricts, etc., such as Divisional
Comm ssioner, DM ADM SDM Executive Magistrates or
where their functional requirenments necessitate snooth,
fast and easy passage in certain circunstances, are not
entitled to use red light on their vehicles but |ights
of other colours, e.g., blue, white, nulticol oured etc.
On the issue of wuse of nulti-toned horns, the
| earned Solicitor General submtted that Rule 119(2)
i nposes total prohibition on the fittings of such horns
on any vehicle subject to the exceptions specified in

clause (3) thereof and the Union of India is fully

committed to ensure t ot al conpl i ance of t he
prohi bi tion.
Shri Si ddharth Lut hr a, | ear ned Addi ti onal

Solicitor General supported the argunent of |earned
Solicitor General and submitted that the term “high
dignitaries” should be so interpreted as to include al

t hose who are holding constitutional offices, i.e., the
President, the Vice-President, the Prime Mnister, the
Speaker of Lok Sabha, the Chief Justice of India, the
Judges of the Supreme Court, Chairnman of the Union

Public Service Conm ssion, the Conptroller and Auditor
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General, the Chief Election Conmssioner and their
counterparts in the States. Shri Luthra al so enphasized
that use of the lights of different colours on the
vehi cl es carrying civil servants is absol utely
i nperative because that facilitates their novenent and
enabl es themto effectively discharge their duties.

W have considered the respective argunents and
perused the provisions of the 1988 Act, the 1989 Rul es
as also the Rules franmed by various State CGovernnents
and Admi nistration of Union Territories. W have al so
gone  through notifications dat ed 11.1. 2002 and
28.7.2005 issued by the Central Government under
proviso (iii) to Rule 108(1) of the 1989 Rul es.

The basics of Indian Republic were outlined in the
Resolution noved by Pandit Jawahar Lal Nehru in the
neeting of the Constituent Assenbly held on 13.12.1946.
The rel evant portions of the same are extracted bel ow

"(1) This Constituent Assenbly declares its firm

and solemm resolve to proclaim India as an

| ndependent Sovereign Republic and to draw up

for her future governance a Constitution

(2)WHEREIN the territories that now conprise

British India, the territories that now formthe

Indian States, and such other parts of India as

are outside British India and the States as wel |l

as such other territories as are willing to be

constituted into the Independent Sover ei gn

India, shall be a Union of them all; and (3)

VWHEREIN the said territories, whether with their

present boundaries or with such others as may be

determined by the Constituent Assenbly and
thereafter according to the Law of t he
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Constitution, shall possess and retain the
status of autononmous Units, together wth
residuary powers, and exercise all powers and
functions of governnment and adm nistration, save
and except such powers and functions as are
vested in or assigned to the Union, or as are
inherent or inplied in the Union or resulting
therefrom and (4) VWHEREIN all power and

authority of the Sovereign |ndependent |ndia,

its constituent parts and organs of governnent,
are derived from the people; and (5)WEREIN

shall be guaranteed and secured to all the

people of India justice, social, econonmc and

political; equality of status, of opportunity,
and before the | aw; freedom of t hought ,

expression, belief, faith worship, vocation,

association and action, subject to |law and

public norality; and (6) WHEREI N  adequat e
safeguards shall be provided for mnorities,
backward and tribal areas, and depressed and
ot her backward cl asses; and (7)WHEREBY shall be
mai ntai ned the integrity of the territory of the
Republic and its sovereign rights on |and, sea,
and air according to Justice and the |aw of
civilised nations, and (8)this ancient |and
attains its rightful and honoured place in the
world and make its full and willing contribution
to the pronmotion of world peace and the welfare
of manki nd.

| hope, the House wll notice that in this
Resol uti on, although we have not used the word
"denocratic' because we thought it is obvious
that the word '"republic' contains that word and
we did not want to use unnecessary words and
redundant words, but we have done sonet hing nuch
nore than using the word. W have given the
content of denobcracy in this Resolution and not
only the content of denbcracy but the content,
if I may say so, of economc denocracy in this
Resol uti on.

The Resolution placed before you to-day has
equality as its underlying theme. The different
sections of the country have been gi ven autonony
and India as a whole remains one wth ful

sovereignty. We shall stand united in affairs
whi ch dermand our unity. The one inportant thing
in the Resolution is the recognition of India as
a free country. Qur country is one and yet we
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shall give full freedomto its various sections
to have for thenselves whatever adm nistration
they liked. The present division of our country
into provinces may change. We shall do justice
to all conmmnities and give themfull freedomin
their social and religious affairs.

The word 'people’ neans all the people. | am
nyself a servant of the farnmers. To work with
them is ny highest glory. The term people' is
conprehensive and contains all the people, 1t
Is, therefore, ny opinion that no adjective
should be attached to it.”

(enmphasi s added)

On 15.8.1947, Dr. Rajendra Prasad addressed the
Constituent Assenbly of India wherein he identified the
roles of various sections of the society and the
Gover nnent . The English translation of the address is
r epr oduced bel ow.

“Let us in this nonmentous hour of our history,
when we are assum ng power for the governance of
our country, recall in grateful renenbrance the
services and sacrifices of all those who
| aboured and suffered for the achi evenent of the
i ndependence we are attaining today. Let us on
this historic occasion pay our honmage to the
maker of our nodern history, Mhatnma Gandhi, who
has inspired and guided us through all these
years of trial and travail and who in spite of
the weight of years is still working in his own
way to conplete what is |eft yet unacconpli shed.

Let us gratefully acknow edge that while our
achievenent is in no small neasure due to our
own sufferings, and sacrifices, it is also the
result of world forces and events and | ast
t hough not least it is the consunmation and
fulfilment of the historic traditions and
denocratic ideals of the British race whose
farsighted | eaders and statesnen saw the vision
and gave the pledges which are being redeened
today. We are happy to have in our mdst as a
representative of that race Viscount Mountbatten
of Burma and his consort who have worked hard
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and played such an inportant part in bringing
this about during the closing scenes of this
dranma. The period of domination by Britain over
India ends today and our relationship wth
Britain is henceforward going to rest on a basis
of equality, of nutual goodwill and nutua
profit.

It is undoubtedly a day of rejoicing. But there
Is only one thought which mars and detracts from
the fulness of this happy event. India, which
was nmade by God and Nature to be one, which
culture and tradition and history of mllenniuns
have made one, is divided today and many there
are on the other side of the boundary who woul d
much rather be on this side. To them we send a
word of cheer and assurance and ask them not to
give way to panic or despair but to live with
faith and courage in peace with their neighbours
and fulfil the duties of loyal citizenship and
thus win their rightful place. W send our
greetings to the new Dominion which is being
established today there and wish it the best
luck in its great work of governing that region
and making all its citizens happy and
prosperous. W feel assured that they all wll
be treated fairly and justly wthout any
distinction or discrimnation. Let us hope and

pray that the day will conme when even those who
have insisted wupon and brought about this
division will realise India s essential oneness
and we shall be united once again. W nust

reali se however that this can be brought about
not by force but by large heartedness and co-
operation and by so managi ng our affairs on this
side as to attract those who have parted. It may
appear to be a dreambut it is no nore fantastic
a dreamthan that of those who wanted a division
and may well be realised even sooner than we
dare hope for today.

More than a day of rejoicing it is a day of
dedication for all of us to build the India of
our dreans. Let us turn our eyes away from the
past and fix our gaze on the future. W have no
quarrel with other nations and countries and | et
us hope no one will pick a quarrel with us. By
history and tradition we are a peaceful people
and India wants, to be at peace with the world.
India's Enpire outside her own borders has been
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of a different kind from all other Enpires.
India's conquests have been the conquests of
spirit which did not inpose heavy chains of
sl avery, whether of iron or of gold, on others
but tied other lands and other peoples to her
with the nore enduring ties of golden silk—ef
culture and civilisation, of religion and
know edge (gyan). W shall follow that sane
tradition and shall have no anbition save that
of contributing our little mte to the building
of peace and freedom in a war-distracted world
by hol ding aloft the banner under which we have
marched to victory and placing in a practical
manner in the hands of the world the great
weapon of Non-violence which has achieved this
unique result. India has a great part to play.
There is sonmething in her life and culture which
has enabled her to survive the onslaughts of
time and today we witness a new birth full of
prom se, if only we prove ourselves true to our
I deal s.

Let us resolve to create conditions in this

country when every individual wll be free and

provided with the wherewithal to develop and

rise to his fullest stature, when poverty and

squal or and ignorance and ill-health will have
vani shed, when the distinction between high and
| ow, bet ween rich and poor, wi | | have

di sappeared, when religion wll not only be
prof essed and preached and practised freely but
wi ||l have becone a cenenting force for binding
man to nman and not serve as a disturbing and
di srupting force dividing and separating, when
unt ouchability will have been forgotten |ike an
unpl easant ni ght dream when exploitation of man
by man will have ceased, when facilities and
speci al arrangenents will have been provided for
the adinmatis of India and for all others who
are backward, to enable them to catch up to
others and when this land wll have not only
enough food to feed its teeming mllions but
will once again have beconme a land flowing with
rivers of mlk, when nen and wonen wll be
| aughing and working for all they are worth in
fields and factories, when every cottage and
ham et will be hunming with the sweet nusic of
village handicrafts and nmaids will be busy wth
them and singing to their tune—when the sun and
the moon will be shining on happy hones and
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| oving faces.

To bring all this about we need all the idealism
and sacrifice, al | the intelligence and
diligence, all the determ nation and the power
of organisation that we can nuster. W have many
parties and groups wth differing ideals and
| deol ogies. They are all trying to convert the
country to their own ideologies and to nould the
constitution and the admnistration to suit
their own view point. Wile they have the right
to do so, the country and the nation have the
right to demand loyalty from them All nust
realise that what is needed nbst today is a
great constructive effort—ot strife, hard solid
wor k—aot argunentation, and |et us hope that all
will be prepared to nmake their contribution. W
want the peasant to grow nore food, we want the
workers to produce nore goods, we want our
I ndustrialists to use their intelligence, tact
and resourceful ness for the common good. To al
we nust assure conditions of decent and healthy
life and opportunities for self-inprovenent and
self-realisation

Not only have the people to dedicate thenselves
to this great task that |lies ahead but those who

have so far been playing the role of rulers and
requl ators of the lives of our nen and wonen

have to assune the role of servants. Qur arny
has won undying glory in distant lands for its
bravery and great fighting qualities. Qur
soldiers, sailors and airnen have to realise
that they now form a national arny on whom
devolves the duty not only of defending the
freedom which we have won but also to help in a
constructive way in building up a new life.
There is no place in the arnmed forces of our
country which is not open to our people, and
what is nore they are required to take the
hi ghest places as soon as they can so that they
may take full charge of our defences. Qur public
servants in various departnents of Governnent

have to shed their role as rulers and have to

becone true servants of the people that their

conpeers are in all free countries. The people

and the Governnent on their side have to give

them their trust and assure them conditions of

service in keeping with the lives of the people
in whose mdst they have to live and serve.
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W wel come the Indian States which have acceded
to India and to their people we offer our hands
of conradeship. To the princes and the rul ers of
the States we say that we have no designs

against them W trust they wll follow the
exanple of the King of England and becone
constitutional rulers. They would do well to

take as their nodel the British nonarchica
system which has stood the shock of two
successive world wars when so nmany other
nmonar chi es in Europe have toppl ed down.

To Indians settled abroad in British Colonies
and elsewhere we send our good w shes and
assurance of our abiding interest in their
wel fare. To our minorities we give the assurance

that they will receive fair and just treatnent
and their rights wll be respected and
pr ot ect ed.

One of the great tasks which we have in hand is
to conplete the constitution under which not
only will freedomand |liberty be assured to each
and all but which will enable us to achieve and
attain and enjoy its fulfilnent and its fruits.
We nust acconplish this task as soon as possible
so that we may begin to live and work under a
constitution of our own making, of which we my
all be proud, and which it may becone our pride
and privilege to defend and to preserve to the
| asting good of our people and for the service
of mankind. In framng that constitution we
shall naturally draw upon the experience and
know edge of other countries and nations no |ess
than on our own traditions and surroundi ngs and
may have at times to disregard the lines drawn
by recent history and l|ay down new boundary
lines not only of Provinces but also of
distribution of powers and functions. Qur idea

is to have a constitution that will enable the
people's will to be expressed and enforced and
that wll not only secure liberty to the

i ndividual but also reconcile and nake that
| i berty subservient to the common good.

W have up to now been taking a pledge to

achi eve freedom and to, undergo all sufferings

and sacrifices for it. Tinme has conme when we

have to take a pledge of another kind. Let no
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one imagine that the tine for work and sacrifice
IS gone and the tinme for enjoying the fruits
thereof has conme. lLet us realise that the denmand
on our enthusiasm and capacity for unselfish
work in the future will be as great as, if not
greater than, what it has ever been before. W
have, therefore, to dedicate ourselves once
again to the great cause that beckons us. The
task is great, the tines are propitious. Let us
pray that we may have the strength, the w sdom
and the courage to fulfil it.”

(enmphasi s added)

Both the |eaders, who were visionaries of the
time, laid enphasis on the need for ensuring equality
anong all, abolition of distinction between high and
| ow, between rich and poor and change of the role of
vari ous segnents of governance and also the need for
protecting the dignity of every individual.

When we achi eved i ndependence in 1947, India was a
baby aimng to grow to becone one of the respected
menbers of the world comunity. The |eaders of
| ndependence novenent undertook an onerous task of
framng the Constitution for the country. They studied
the Constitutions of various countries and adopted
their best provisions for <creating an egalitarian
society with the aim of ensuring justice, - social,
economic and political, various types of freedons,
equality of opportunity and of status and ensuring
dignity of every individual. During the drafting of

the Constitution, the Prelimnary notes on Fundanenta

Page 22



23

Rights issued by the Constitutional Advisor, B.N Rau,
specifically dealt with the issue of equality using
exanples from various Constitutions to enphasize its
i mport ance. One of the issues highlighted in the note
was that if the instinct of power is concentrated in
few individuals then naked greed for power wll destroy
t he basics of denocratic principles. But, what we have
done in the last four decades would shock the nost
establ i shed political systens. The best political and
executive practices have been distorted to such an
extent that they do not even |ook |ike distant cousins
of their original forns. The best exanple of this is
the use of synbols of authority including the red
lights on the vehicles of public representatives from
the lowest to the highest and civil servants of various
cadr es. The red lights synbolize power and a stark
differentiation between those who are allowed to use it
and the ones who are not. A large nunber of those
using vehicles with red lights have no respect for the
laws of the country and they treat the ordinary
citizens with contenpt. The use of red lights on the
vehicles of public representatives and civil servants
has perhaps no parallel in the world denocracies.

For deciding the questions franed by Shri Salve,

it will be useful to notice Section 70 of the Modtor
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Vehicles Act, 1939 (for short, ‘the 1939 Act’),
Sections 109, 110 and 111 of the 1989 Act and Rules
108, 108-A and 119 of the 1989 Rules. The sane read as

under :

Section 70 of the 1939 Act:

“Power to make rules — (1) A State Government
may make rules regulating the construction,
equi pnrent and mai ntenance of notor vehicles
and trailers (with respect to all matters
other than the matters referred to in clause
(a) or clause (b) of sub-section (1) of
Section 69-B.

(2) Wthout prejudice to the generality of
the foregoing power, rules nmay be nmade under
this section governing any of the follow ng
matters, either generally in respect of notor
vehicles or trailers or in respect of notor
vehicles or trailers of a particular class or
in particular circunstances namnely-

(a) X X X X

(b)seating arrangenents in public service
vehicles and the protection of passengers
agai nst the weat her;

(c) X X X X

(d) brakes and steering gear;

(e) the use of safety gl ass;

(f)signaling appl i ances, | anps and
refl ectors;

(g) speed governors;

(h) the emssion of snoke, visible vapour,
spar ks, ashes, grit or oil;

(i) the reduction of noise enmtted by or
caused by vehi cl es;
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(j)prohibiting or restricting the wuse of
audible signals at certain times or in
certain places;

(k) prohibiting the carrying of appliances
likely to cause annoyance or danger;

(I') the periodical testing and inspection of
vehi cl es by prescribed authorities;

(m the particulars other than registration
marks to be exhibited by vehicles and the
manner in which they shall be exhibited; and

(n) the use of trailers with notor vehicles.”

Sections 109, 110 and 111 of the 1988 Act:

“Section 109. General provision regarding
construction and maintenance of vehicles -
(D Every notor vehicle shall be so
constructed and so maintained as to be at all
times wunder the effective control of the
person driving the vehicle.

(2) Every  notor vehicle shall be so
constructed as to have right hand steering
control unless it iIs equipped wth a

mechani cal or electrical signaling device of
a prescribed nature.

(3) If the Central Governnment is of the
opinion that it is necessary or expedient so
to do in public interest, it may by order
published in the Oficial Gazette, notify
that any article or process used by a
manuf acturer shall conform to such standard
as may be specified in that order.

Section 110. Power of Central Governnent to
make rul es. —

(1) The Central Governnent nay make rules
regul ating the construction, equipnent and
mai nt enance of notor vehicles and trailers
with respect to all or any of the follow ng
matters, nanely : -
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(a) the width, height, |length and overhand of
vehicles and of the |oads carried;

(b) the size, nature, maximum retail price
and condition of tyres, including enbossing
thereon of date and year of nmanufacture, and
t he maxi mum | oad carrying capacity;

(c) brakes and steering gear;
(d) the wuse of safety glasses including
prohi bition of the use of tinted

safety gl asses;

(e) signalling appl i ances, | anps and
reflectors;

(f) speed governors;

(g) the emssion of snoke, visible vapour,
spar ks, ashes, grit or oil;

(h) the reduction of noise emtted by or
caused by vehi cl es;

(i) the enbossment of chassis nunber and
engi ne nunber and the date of manufacture;

(j) safety belts, handle bars or notor
cycles, auto-dippers and other equipnent’s
essential for safety of drivers, passengers
and ot her road user.

(k) standards of the conmponents used in the
vehicle as inbuilt safety devices;

(') provision for transportation of goods of
dangerous or hazardous nature to human life;

(m standards for em ssion of air pollutants;

(n) installation of catalytic convertors in
the class of vehicles to be prescribed,

(o) the placenent of audio-visual or radio or
tape recorder type of devices in public
vehi cl es;

(p) warranty after sale of vehicle and norns
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t her ef or e:

Provided that any rules relating to the
matters dealing wth the protection of
environnent, so far as may be, shall be nade
after consultation with the Mnistry of the
Governnent of India dealing with environnent.

(2) Rules nmay be nade under sub-section (1)
governing the matters nentioned therein,
i ncl udi ng t he manner of ensuri ng t he
conpliance wth such matters and t he
mai nt enance of notor vehicles in respect of
such matters, either generally in respect of
notor vehicles or trailers or in respect of
notor vehicles or trailers of a particular
class or in particular circunstances.

(3) Notwithstanding anything contained in
this section, -

(a) the Central GCovernnent nmay exenpt any
class of notor vehicles from the provisions
of this Chapter;

(b) a State CGovernnent may exenpt any notor
vehicle or any class or description of notor
vehicles from the rules made under sub-
section (1) subject to such conditions as my
be prescribed by the Central Governnent.

Section 111. Power of State Governnent to nake
rules — (1) A State Government may nmake rul es
regul ating the construction, equipnent and
mai nt enance of notor vehicles and trailers
wWth respect to all matters other than the
matters specified in sub-section (1) of
section 110.

(2)Wthout prejudice to the generality of the
foregoi ng power, rules may be nade under this
section governing all or any of the follow ng
matters either generally in respect of notor
vehicles or trailers or in respect of notor
vehicles or trailers of a particular class or
description or in particular circunstances,
nanel y: -

(a) seating arrangenents in public service
vehi cl es and t he protection of
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passengers agai nst the weat her;

(b) prohibiting or restricting the use of
audi ble signals at certain tinmes or in
certain places;

(c) prohibiting the carrying of appliances
likely to cause annoyance or danger;

(d) the periodical testing and inspection of
vehicles by prescribed authorities (and
fees to be charged for such test);

(e) the particulars other than registration
marks to be exhibited by vehicles and

the manner in which they shall be
exhi bi t ed;

(f) the use of trailers with notor vehicles;
and

(g) x X X X"

Rul es 108, 108-A and 119 of the 1989 Rul es:

“108. Use of red, white or blue light.—€1) No
notor vehicle shall show a red light to the
front or light other than red to rear

Provided that the provisions of this rule
shall not apply to—

(i) the internal lighting of the vehicle; or

(ii) the anber light, if displayed by any
direction indicator or top light or as top
light used on vehicle for operating wthin
the premses like airports, ports wthout
going outside the said premses on to public
roads;

(iii) a vehicle carrying high dignitaries as
specified by the Central Governnent or the
State Governnment, as the case may be, from
time to tine;

(iv) the blinker type of red light wth
purple glass fitted to an anbul ance van used
for carrying patients; or

(v) to a vehicle having a lanp fitted with an
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electrical bulb, if the power of the bulb
does not exceed seven watts and the lanmp is
fitted wth frosted glass or any other
material which has the effect of diffusing
the |ight;

(vi) white light illumnating the rear nunber
pl at e;

(vii) white light used while reversing;

(viii) plough light provided in agricultural
tractors for illumnating the inplenment's
working area on the ground in agricultural
field operations.

(2) Use of blue light with flasher shall be
det erm ned and notified by t he State
Governnents at their discretion;

(3) Use of blue light with or without flasher
shall be pernmtted as top light on vehicles
escorting high dignitaries entitled to the
use of red |ight;

(4) Use of multi-coloured red, blue and white
light shall be permtted only on vehicles
specifically designated for energency duties
and shall be specifically specified by State
Gover nnent s;

(5) The State Governnent shall inform the
Central Governnent regarding publication of
notifications issued by the concerned State
Governnment  under sub-rule (2) and under
clause (e) of the Notification No. S. O
52(E), dated 11th January, 2002, published in
the Gazette of India, Mnistry of Road
Transport and H ghways, regarding use of red
light on top of vehicle being wused by
dignitaries;

(6) In case vehicle is not carrying
dignitaries, red or blue light, as the case
may be, light shall not be used and be

covered by bl ack cover.

108- A Use of red or white [light on
construction equi pnent vehi cl es. —No

Page 29



30

construction equi pnent vehicle shall show a
red light to the front or light other than
red to the rear:

Provided that the provision of this rule
shal |l not apply to:—

(i) the internal lighting of the vehicle;
(ii) the anber light, if displayed by any
direction indicator or top light;

(itii) white light illumnating the rear or
side registration nunber plate;

(iv) white Iight used while reversing;

(v) light provided for illumnating the
I nplement's working area on the ground in
of f- hi ghway or construction operations.

119. Horns.—1) On and after expiry of one
year from the date of comencenent of the
Central Mtor Vehicles (Anmendnent) Rules,

1999, every notor vehicle, agricul tural
tractor, power tiller and construction
equi pnent vehicle manufactured shall be

fitted with an electric horn or other devices

conformng to the requirenents of IS 1884—
1992, specified by the Bureau of Indian

Standards for wuse by the driver of the

vehicle and capable of giving audible and

sufficient warni ng  of the approach or

position of the vehicle:

Provided that on and from 1st January, 2003,
the horn installation requirenents for notor

vehi cl e shal | be as per Al S- 014
specifications, as nmay be anmended from tine
to tinme, till such time as corresponding

Bureau of Indian Standards specifications are
notified.

(2) No notor vehicle including agricultural
tractor shall be fitted with any nulti-toned
horn giving a succession of different notes
or with any other sound-producing device
giving an unduly harsh, shrill, loud or
al arm ng noi se.

(3) Nothing contained in sub-rule (2) shal
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prevent the use on vehicles used as anbul ance
or for fire fighting or salvage purposes or
on vehicles wused by police officers or
operators of construction equipnent vehicles
or officers of the Mtor Vehicles Departnent
in the course of their duties or on
construction equi pnent vehicles of such sound
signals as nmay be approved by the registering
authority in whose jurisdiction such vehicles
are kept.”

In exercise of the power vested in it under proviso

to Rule 108(1) of the 1989 Rules, the Central

Government issued Notification SO 52(E) dated 11.01.2002

which was anended by Notification SO 1070(E) dated

28.7.2005. The sane reads as under:

“(a) red light with flasher on the top front
of the vehicle, while on duty anywhere in the

country-

(1) President,

(2) Vice-President

(3) Prime Mnister

(4) Forner Presidents

(5) Deputy Prime Mnister

(6) Chief Justice of India

(7) Speaker of Lok Sabha

(8) Cabinet Mnisters of the Union

(9) Deputy Chairman, Planning Conm ssion

(10) Former Prinme Mnisters

(11) Leaders of Opposition in the Rajya Sabha
and Lok Sabha

(12) Judges of the Suprene Court.

(b) red light wthout flasher on the top
front of the vehicle, while on duty
anywhere in the country-

(1) Chief Election Conm ssioner

(2) Comptroller and Auditor Ceneral of India
(3) Deputy Chairman, Rajya Sabha

(4) Deputy Speaker, Lok Sabha

(5 Mnisters of the State of the Union

(6) Menbers of the Planning Conm ssion
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(7) Attorney General of India

(8) Cabinet Secretary

(9) Chiefs of Staff of the three services
holding the rank of full General or
equi val ent rank

(10) Deputy M nisters of the Union

(11) Oficiating Chiefs of Staff or the three
services holding the rank of Lt. General
or equival ent rank

(12) Chairman, Central Adm ni strative
Tri bunal

(13) Chairman, Mnorities Conm ssion

(14) Chairman, Schedul ed Castes and Schedul ed
Tri bes Conmm ssion

(15) Chairmn, Uni on Publ i c Servi ce
Conmi ssi on

(c) Any vehicle carrying the dignitary
formally designated as equivalent in rank,
status and privileges to those dignitaries
referred to in Items (a) and (b) above shall
be entitled to use the red light as per the
correspondi ng privil eges. The vehi cl es
carrying the dignitaries assigned rank in
their personal capacities by the Mnistry of
Home Affairs shall be entitled to use red
light as per the corresponding privileges
assigned to those dignitaries referred to in
items (a) and (b) above.

(d)In case the vehicle fitted with red |ight
on top front is not carrying the dignitaries,
then such red light shall not be used and be
covered by a bl ack cover.

(e) The State Governnents and Union Territory

Adm ni strations shal | i ssue simlar
notifications on the wuse of red light in
respect of high dignitaries of their State
Gover nnent s or Uni on Territory
Adm ni strati ons, such as Gover nor,

Lt. Governor, Chief Mnister, Chief Justices
and Judges of High Courts, Chairnman, Speaker
and Cabi net M nisters of St at e/ Uni on
Territory Legislatures, etc., as the case nay
be.”

(enmphasi s added)

We shall first deal with the issue of use of
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multi-toned horns in violation of Rule 119 of the 1989
Rul es and the corresponding Rules franed by the State
Governnents and the Administration of the Union
Territories. Since the learned Solicitor Ceneral and
the Additional Solicitor General are in agreement with
the learned Amicus that the prohibition contained in
Rule 119(2) on the use of multi-toned horns giving a
succession of different notes or with any other sound
produci ng device giving an unduly harsh, shrill, |oud
or alarmng noise is absolute with certain exceptions
specified in sub-rule (3), the only thing required to
be done by the Central and the State CGovernnents is to
i npl enent the prohibition in its letter and spirit.
Their failure to do so for last alnost 24 years is
i nexpl i cabl e. The contenptuous disregard to the
prohibition by people in power, holders of public
offices, civil servants and even ordinary citizens is
again reflective of ‘Raj Mentality’ and is antithesis
of the concept of a Republic. W feel that the only
possible remedy to curb the nenace of use of nulti-
toned horns is to inpose exenplary fine on the
violators and ensure its rigorous enforcenent by the
concerned authorities and agenci es.

On the issue of use of vehicles with red |ights,

we were inclined to agree wth Shri Harish Salve,
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| earned Amicus that wuse of signs and synbols of
authority such as red lights, etc., is contrary to the
consti tutional ethos and the basic feature of
republicanism but, on a deeper consideration, we have
felt persuaded to accept the subm ssions of the |earned
Solicitor General and the Additional Solicitor Genera
that the term “high dignitaries” used in proviso (iii)

to Rule 108(1) of the 1989 Rules would take within its

fold vari ous constitutional functionari es, i.e.,
hol ders of the constitutional of fi ces. When the
framers of t he Constitution have consi der ed it

appropriate to treat those occupying constitutional
positions as a special category, there is no reason for
the Court to exclude them from the ambit of the term
“high dignitaries”. The use of red lights on the
vehicles carrying the holders of constitutional posts
will in no manner conpromse with the dignity of other
citizens and individuals or enbolden themto think that
they are superior to other people, nore so, because
this distinction would be available to them only while
on duty and would be co-terminus with their tenure.
However, the Governnments of nobst of the States and
Adm nistration of Union Territories have framed rules
and issued notifications allowing use of red lights on

the vehicles carrying large nunber of persons other
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than “high dignitaries”. They have al so used the power
of issuing notifications to enlarge the list of the
persons entitled to use red lights with or wthout

fl ashers whether on duty or otherw se. Most of these

notifications are far beyond the scope of clause ‘¢’ of
Notifications dated 11.1.2002 and 28.7.2005 issued by
the Central Gover nnent . It also deserves to be
nmentioned that there has been abysmal failure on the
part of +the concerned authorities and agencies of
various State Governments and the Admi nistration of the
Union Territories to check m suse of the vehicles with
red lights on their top. So nmuch so that a large
nunber of persons are wusing red lights on their
vehicles for conmitting crines in different parts of
the country and they do so with inpunity because the
police officials are nostly scared of checking vehicles
with red lights, what to say of inmposing fine or
penal ty.

In the result, we hold as under:

1. The term “high dignitaries” used in proviso (iii)
to Rule 108(1) of the 1989 Rules takes within its
fold the holders of various posts, positions and

of fices specified in the Constitution.
2. The notor vehicles carrying “high dignitaries”

specified by the Central Governnent and their

counterparts specified by the State Governnment may
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be fitted with red lights but the red lights with
or without flasher can be used only while the
specified high dignitary is on duty and not

ot her wi se.

The State Governnents and Adm nistration of Union
Territories cannot enlarge the scope of the term
“high dignitaries” beyond what is prescribed in
cl auses ’ and ‘d’ of Notifications dated
11.1.2002 and 28.7.2005 issued by the Central
Gover nnent . Therefore, they shall anmend the

c

relevant rules and notifications to bring them in
tune with the 1989 Rules and notifications dated
11.1.2002 and 28.7.2002 issued by the Central
Governnment. This exercise nust be conpleted within

a period of three nonths.

The nmen in wuniform operational agencies which
require un-hindered access to the roads for
performance of their duty; those engaged in
energency duties such as anbul ance services, fire
services, energency nmintenance etc, and police
vehi cl es used as escorts or pilots or for |aw and
order duties shall not be entitled to have red
lights but lights of other colours, e.g., blue,

white, multicol oured etc.

No notor vehicles except those specified in Rule
119(3) of the 1989 Rules or simlar provisions
contained in the rules franmed by the State
Governnents  or the Admnistration of Uni on
Territories shall be fitted with nulti-toned horns
giving a succession of different notes or with any

other sound producing device giving an unduly
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harsh, shrill, loud or alarm ng noi se.

The police officers and ot her aut horities
entrusted wth the task of enforcing the
provisions of the 1988 Act and the Rules franed
t hereunder nust discharge their duties w thout any
fear or favour and should inpose appropriate
penalty on those who violate the prohibition
contained in Rule 108(1) and Rule 119 and sinlar
rules framed by the State Governnents and the
Adm ni stration of Uni on Territories. The
owners/users of the vehicles fitted with nulti-
toned horns other than those allowed to use such
horns wunder Rule 119(3) of the 1989 Rules or
correspondi ng rul es franmed by t he State
Governnments and the Adm nistration of the Union
Territories shall, within a period of one nonth
from today, renove the multi-toned horns. The
officers authorised to enforce the provisions of
the 1988 Act and the rules franed thereunder by
the Central Government, the State Governnents and
the Adm nistration of Union Territories shall also
ensure that nmulti-toned horns are renoved from all
the vehicles except those specified in rule 119(3)
of the 1989 Rules or corresponding rules franed by
the State CGovernnents and the Adm nistration of

Union Territories.

The Chief Secretaries of all the States and the
Adm ni strators of Union Territories shall cause a
notice published in the newspapers having wde
circulation in their respective States and the
Union Territories incorporating the directions

contained in this order.
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In the note submtted by the learned Solicitor

General, it has been nentioned that C ause 51 of the
Motor Vehicles (Anmendnent) Bill, 2012 contains a
provision for inposition of enhanced penalty. That

amendnent is not shown to have been carried out so far.
W hope and trust that the Legislature wll nake
appropri ate anendnent and nmake provision for inposition
of adequate penalty which nmay operate as deterrent
against msuse of the provisions of the 1989 Act and
the 1989 Rules generally and the provisions of Rules
108 and 119 in particular. The State Governnents and
the Admnistration of the Union Territories shall
either amend the existing rules or franme appropriate
rules for inposing deterrent penalty on the violators
of the rules containing prohibition against the use of
red lights and nulti-toned horns or simlar devices.

.................................. J.
[GS. SINGHVI]

NEW DELHI ;e J.
DECEMBER 10, 2013. [ C. NAGAPPAN|
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